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Calcutta Electric Supply Corporation

4743 Shri Jyotirmoy Bin 
Shri Bhagaban Dm.
Shri K. Haidar:
Shri K. Banani:
Shri Viswanatha Menon

'Will the Minister of Irrigation and 
Power be pleased to state the amount 
repatriated by the Calcutta Electricity 
Corporation as profit during the last 
three yean’

The  Minister  of  Irrigation  and 
Power  (Dr.  K.  L.  Hao):  In.
formation regarding die  profits  of 
individual companies and their dis
posal i» tseated as ooafldentlal and it 
would aot be in the pubUc'iaMrMt to

dispose the same.  Remittances  of 
profits and dividends on foreign  in
vestments uv India aw freely al'owed 
aftfr payment of Indian taxes

Public Sector Undertakings

«744. Shri N. K. Somani: Will  the 
Minuter of  Finance be pleased  to 

staf®

(a)  whether the public sector under
takes* operate under identical laws, 
rulfs and regulations, including  the 
various Labour, Company Law  and 
Factory Act provisions, and

'L. ioSv, 'vfutiuei t> 
giving the names of such  statutes 
which do not apply to public sector 
projects with reasons therefor will be 
laid on ̂ e Table’

•fhe  Deputy  Prime  Minister 
„t.A  Minister  of  Finance  (Shri 
Mofarji Desai)  (a) and (b)  The 
Companies Act 19S6 is applicable to 
all Government Companies, as it ap
plies to other private  sector  com
panies, the only difference being that 
cer(am provisions of the Act have been 
mo4ified by notifications issued under 
Section 620 tbtd, which rcquue that 
suct» notifications should be laid  in 
drajTt before both the Houses of Par- 

liarfient

<I»he labour laws,  including  the 
psctories Act, do not discriminate be
tween the public and private sectors 
and ®PPly equally to both  The few 
provisions in the relevant Acts which 
empower Government fully to exempt 
certain undertakings from some  of 
the)1, requirements apply equally  to 
botfJ sectors

fJMdla-BuMiai Pipeline Project

4̂45. Shri  Madhn  Limsye:  WH1
the  Minister  of  Petroleum  and 
Clifiaicali be pleased to refer to 
the ssply given. to Started Qwriton 
No 212 on the 8th June, 1967 regard- 
imgi tho- s»pulirtww> 00 Stairi A.  K. 
Hev, tonpar Cowtooihn «m! Attiltpr- 
Oefl«ral of India itikt «M W! W*-




